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 Accounts  of  Animal  Welfare  Board  of

 India,  Madras  for  1964-85  and  1965-86  -
 time

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  AGRICULTURE  AND

 COOPERATION  IN  THE  MINISTRY  OF

 AGRICULTURE  (SHRI  YOGENDRA

 MAKWANA)  :  |  beg  to  lay  on  the  Table-

 (1)  A  copy  each  of  the  following  pap-
 ers  (Hindi  and  English  versions)
 under  section  619A  of  the  Com-

 panies  Act,  1956:—

 (i)  |  Review  by  the  Government

 on  the  working  of  the  Raj-
 asthan  State  Agro  Indus-

 tries  Corporation  Limited,

 Jaipur,  for  the  year  1984-

 85.

 (ii)  |  Annual  Report  of  the  Rajas-
 than  State  Agro  Industries

 Corporation  Limited.

 Jaipur,  for  the  year  1984-85

 along  with  Audited

 Accounts  and  the  com-

 ments  of  the  Comptroller
 and  Auditor  General

 thereon.

 (2)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for

 delay  in  laying  the  papers  menti-

 oned  at  (1)  above.  [Placed  in

 Library.  See  No.  LT-4622/87]

 (3)  A  statement  (Hindi  and  English

 versions)  explaining  the  reasons

 for  not  laying  the  Annual  Reports
 and  Audited  Accounts  of  the

 Animal  Welfare  Board  of  India,

 Madras,  for  the  years  1984-85

 and  1985-86,  within  the  stipulated

 period  of  nine  months  after  the

 close  of  the  Accounting  Year.

 [Placed  in  Library  See  No.  LT-

 4623/87]
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 Continuance  Bill

 12.17  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 Fortieth  Report

 [English]

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  MINISTER  OF  FOOD  AND
 CIVIL  SUPPLIES  (SHRI  H.K.L.  BHAGAT)  :
 |  beg  to  move:

 “That  this  House  do  agree  with
 the  Fortieth  Report  of  the  Busi-
 ness  Advisory  Committee  pres-
 ented  to  the  House  on  the  14th

 August,  1987.

 MR.  SPEAKER  :  The  question  is:

 “That  this  House  do  agree  with
 the  Fortieth  Report  of  the  Busi-
 ness  Advisory  Committee

 presented  to  the  House  on  the

 14th  August,  1987.

 The  motion  was  adopted.

 12.17%  hrs.

 ESSENTIAL  COMMODITIES  (SPECIAL
 PROVISIONS)  CONTINUANCE  BILL’

 [English]

 THE  MINISTER  OF  PARLIMENTARY
 AFFAIRS  AND  MINISTER  OF  FOOD  AND
 CIVIL  SUPPLIES  (SHRI  H.K.L.  BHAGAT)
 |  beg  to  move  for  leave  to  introduce a  Bill  to
 continue  the  Essential  Commodities  (Spe-
 cial  Provisions)  Act,  1981  for  a  further

 period.

 MR  SPEAKER  :  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  continue  the  Essen-
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 tial  Commodities  (Special
 Provisions)  Act,  1981  for  a  further

 period.”

 The  motion  was  adopted.

 SHRI  H.K.L.  BHAGAT  :  |  introduce  the
 Bill.

 12.18  hrs.

 MATTERS  UNDER  RULE  377

 [Engilsh]

 (I)  Need  to  educate  people  in  fire
 fighting  methods  and  to  intro-
 duce  latest  fire  fighting  devices.

 SHRI  SATYENDRA  NARAYAN  SINHA

 (Aurangabad)  :  The  recent  fire  tragedies  in

 multi-storeyed  buildings  in  Delhi,  focus

 attention  on  the  total  lack  of  any  fire  pro-
 tection  measures  in  most  offices  whether

 located  in  multi-storeyed  buildings  or  else-

 where.  There  also  does  not  exist  any  fire

 drill  that  would  help  save  many  lives  in

 case  of  fire.  The  fire  fighting  service  comes

 into  operation  only  when  there  is  fire.  This

 concept  must  change.  Government  must

 instruct  fire  fighting  service  to  undertake

 regular  fire  drills  in  offices,  particularly
 those  in  multi-storeyed  buildings.  These

 drilis  would  help  instruct  people  trapped  in

 fire  how  to  plan  their  escape  instead  of

 simply  jumping  out  of  windows  and  get-

 ting  killed  in  the  process,  as  happened  in  a

 recent  fire  in  Delhi.  There  are  also  new

 devices  that  are  being  marketed  in  the  USA

 which  are  quite  cheap  but  which  could  be

 of  immense  help  in  keeping  smoke  and  fire

 out  of  harm  to  human  lives.  Government

 must  investigate  these  devices  and  if  found

 Suitable  call  for  their  manufacture  here  and

 compulsory  use  in  offices  so  that  in  case  of

 fire,  the  employees  have  these  devices

 available  for  escape  from  being
 as  phyxiated.

 12.19  hes.

 [MR.  DEPUTY  SPEAKER  in  the  Chair]

 [Translation]

 (il)  Need  to  ensure  implementation

 of  Sections,  51,  52  and  53  of  Fac-
 tories  Act in  BHEL,  Bhopal

 SHRI  K.N.  PRADHAN  (Bhopal)  :  Mr.

 Deputy  Speaker,  Sir,  the  BHEL,  Bhopal  is  a

 public  undertaking  where  6  to  7  thousand

 workers  are  compelled  to  work  overtime
 from  December  to  March  every  year
 besides  fixed  hours  of  duty  in  order  to
 achieve  the  production  target.  In  this  way

 every  worker  is  put  to  work  in  the  factory
 250  to  300  hours  extra.

 Sections  51,  52  and  53  of  the  factory  Act

 and  the  Standing  Order  applicable  to  this

 factory  stipulate  that  if  a  worker  is  put  to
 work  more  than  9  hours  in  a  day  or  more
 than  48  hours  in  a  week,  such  worker

 should  be  paid  double  of  the  wages  for  the
 extra  work  done  by  him  but  in  this  factory
 about  6,000  workers  are  put  to  work  250  to

 300  hours  extra  without  any  extra  payment
 in  violation  of  the  Factory  Act  and  the

 Standing  Order.  The  management  compel
 the  worker  to  take  extra  leave  in  lieu  of

 overtime  of  which  there  is  no  provision  in

 the  Factory  Act  and  the  Standing  Order.

 Violation  of  the  Factory  Act  and  the  Stand-

 ing  Order  is  a  punishable  offence  but  the

 management  of  this  undertaking  is  violat-

 ing  them  openly  and  in  this  way  the

 workers  are  deprived  of  their  dues,  which

 come  to  about  Rs.  2  crore  in  a  year.  This

 has  given  rise  to  discontentment  among
 the  workers.

 Therefore,  the  hon.  Labour  Minister

 should  look  into  the  matter  and  take  string-
 ent  action  against  such  Officers  who  are

 responsible  for  violating  the  Act.

 [English]

 (i)  Demand  for  a  planned  approach

 towards  eradication of  poverty

 SHRI  JAGANNATH  PATTNAIK  (Kala-
 handi):  Sir,  while  celebrating  40th  anniver-
 sary  of  the  Independence  during  which
 India  has  emerged  as  a  self-reliant  poten-


